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Annexure-I 
 

A. PSU’s in Indian Telecom Sector 
 
1. Telecom PSUs have been established for different objectives and should 

be treated differently as compared to other TSPs in forth coming NTP 
2018. It has more obligations towards social responsibilities than earning 
profit and provides level playing field and balancing role in the telecom 
sector. 
 
The role of PSUs is also important for the purposes of-   

 constitutional provisions & state control,  
 economic planning & reduction of economic inequalities  
 socialist society,  
 development of infrastructure of national importance,  
 employment generation,  
 to avoid private sector monopoly. 

 
All the previous NTPs have appreciated the role of Telecom PSUs and 
supported their role and existence in telecom industry. The NTP 2012  
also acknowledged the role of PSUs in Indian Telecom industry and 
specifically provided for preferential treatment for PSUs. 
 
The New Telecom Policy-2018 should consider special provisions 
(including the mentioned below) for supporting the existence of 
PSUs in telecom industry:  
i. All commercial telecom services for central Govt. , state Govt. 

including the services availed for their employees, should be 
taken from BSNL/MTNL only.  
 

ii. BSNL/ MTNL being incumbent operators should be free from 
paying any amount  in respect of “POI charges” to other TSPs. 

 
B. LICENSING & SPECTRUM ISSUES 
 

a) Licensing: 
 
2. The Fixed line network which is vital for meeting out the objectives of 

Digital India programme of GOI by providing BB facilities. But due to    
very high O&M cost there is no competitive business model.  
 

For survival of this segment, Government support is solicited by 
way of waiver of license fee and other levies and taxes on fixed line 
services in NTP 2018. 
 



Page 2 of 7 
 

3. The various players (e.g. OTT players) in industry are presently not under 
regulatory or licensing regime but providing voice & Message services to 
the customers. 

 

 In NTP 2018 the licensing/ Regulatory regime should be  applied 
 on all OTT  players in industry who are providing Voice / 
 Message  services. 

 
b) Spectrum: 

 

4. The utilization of spectrum may be made technology neutral without 
financial implication for all the service providers. Spectrum sharing / 
trading may be simplified and relaxed to allow the same even in case of 
non- liberalized spectrum. Harmonization of spectrum in all bands 
should be done without any pre condition as it improves spectrum 
efficiency, reduces CAPEX and makes available spare spectrum for Govt. 
to auction and earn additional revenue.  
 
Harmonization of spectrum in all bands should be done and 
administratively allocated spectrum to MTNL should be liberalized 
and extended for a further period of 20 years without any  financial 
implication. 
 

C. NETWORK ISSUES 
 

a) 2G Networks retention 
 
5. 2G networks acts as a  backup technology for 3G & 4G in areas of 

limited or no coverage of 3G / 4G. Better 2G coverage is available in 
rural and semi urban area. Large population is not tech savvy and 
cannot afford costly and complicated smart phones. India still has 
approx 60% penetration of feature phone though smart-phone market is 
picking up fast. 

 
 2G  network should not be phased out  for  at-least next  3- 5 years. 
 

b) EMF radiation  
 

6. As per existing provisions for measurement of EMF radiations from 
Mobile Base Station Antennas, penalty is being imposed on all the 
participating operators in case of overall non compliance. Thus, those 
TSPs are also being penalized, who are radiating within the prescribed 
limit. Accordingly, in shared sites, only those TSPs may be punished / 
penalized who exceeds the EMF radiation limit and not all the 
participating sharing partners.  
 
There is a general concern in general public about radiation from BTS 
Sites and their effect on Health. Huge demands from RWAs/Owners for 
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dismantling of BTS sites is a very big obstacle in acquisition of new sites. 
Earmarking of common infra for erection of telecom towers  may be made 
mandatory for all the concerned development agencies. 
 
Only those TSPs may be punished / penalized who exceeds the EMF 
radiation limit and not all the participating sharing partners. Also, 
consumer awareness program need to be conducted at various level 
periodically   to educate general public. 
 

c) Security: 
 

7. The telecom products installed in India should be certified from some 
standard Government agency/ Lab, to ensure the international security 
features in the system. 
 
The various players (e.g. OTT players) in industry are presently not under 
regulatory regime which is a major security concern and should be 
addressed properly. 

 
D. ISSUES RELATED TO DATA NETWORKS/ TECHNOLOGIES 

 
a) Metro-Net 

8. Huge data demand is  emanating from urban customers therefore there 
is a need to establish a data intensive network such as “Metro Net” 
which will be a ubiquitous, robust, reliable, secure, affordable and 
efficient Converged Optical Fibre Core Network in metropolitan cities like 
Delhi & Mumbai. Which will be capable of providing high speed 
broadband and other converged communication services. This network 
will be available to all access service providers on a commercial basis for 
further proliferation to individual customers / institutions. All prominent 
places in the residential areas (Nodes) / Societies / commercial 
complexes will be provided with fiber connectivity. Govt. can also achieve 
its objectives of Smart Cities and Digital India through this Metro fiber 
network. Government should consider exemption of taxes, duties, 
fee/payments to civic agencies etc. for establishment of Metro Net. 

 

 Govt. may consider   

i. MTNL as nodal agency to establish  such fiber network  in 
Delhi & Mumbai and the project can be  funded from the 
existing Universal Service Levey. 
 

ii. A special fund may be created to fund the urban fiber network  
(Metro Net Fund) to meet the Smart City / Digital India 
programmes of Govt of India.  

 
b) State level Data Centres by Govt. Agencies: 
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9. The market trend of telecom traffic is changing to application driven 

rather than technology driven. A huge data is being generated through 
software applications which need to be stored in highly efficient data 
centres and also to be secured.   

 

State wise reliable, scalable, secure and highly equipped  data centre 
which should be  fully owned by Government entity may be 
considered   in  NTP  2018.  This data centre will be available to all 
on a commercial basis. 

 
E. TELECOM INFRASTRUCTURE RELATED ISSUES 

 
a) COMMON UTILITY DUCTS: 

 
10. Cables get cut repeatedly during infrastructure building by various civic 

and other development agencies. To avoid repeated digging of roads / 
pavements leading to public inconvenience and recurring costs, Local 
bodies may be asked to provide troughs / ducts along the pavements of 
roads for different utilities and rent out the space to different utility 
agencies like Power, Telecom, Gas etc. In addition to the copper wiring 
inside the building, the laying of Optical fire should be made mandatory 
by all new buildings / group housing societies in view of taking optical 
fiber to each and every home to achieve the goal of “Digital India”. In 
the new developed areas the municipalities / developing authorities may 
be asked to lay ducts which can be shared by telecom operators for 
laying copper / OF cables on rental basis. This will not only avoid 
repeated digging / reinstatement in the areas but also act as a revenue 
stream for concerned developing authority. Provisioning of suitable space 
/ power be made mandatory in all new commercial buildings / Group 
housing societies as a part of building bye-laws. 
 

There is need for issue of suitable guidelines for mandatory 
provisions of  Common Utility Ducts in forth coming Building/ 
Highway/ all infrastructure plans etc.  
 

b) RoW  ISSUES 
 
11. There is no uniformity in the taxes levied by Local Municipal Authorities; 

it varies from municipality to municipality even within same city. The 
application process for seeking permission to install tower is very 
cumbersome. Even if the process is followed by telecom operators still 
some time it takes more than 6 months to get permission to install the 
tower. This process needs to be streamlined and time bound.   For 
example, the guidelines of Maharashtra Govt. for erection of Telecom 
tower are very cumbersome and it is very difficult to get a municipal 
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permission. As per policy of Maharashtra Govt. 16 documents are 
required for municipal permission.  Some of these documents have to be 
obtained from local body itself like Fire NOC etc. There are various other 
practical problems for implementation of Mobile Tower policy and 
obtaining permission. It is suggested that all the clearance etc. should be 
obtained from one place i.e. putting in place concept of single window 
approval.    
 

Further, MTNL being a Govt. entity, has to cover all areas under its 
jurisdiction without any discrimination, it should be fully exempted from 
RoW charges for laying U/G cables/ OFC cables. 

 
There is a need for abolition of Multiplicity of permissions and 
putting in place concept of single window approval for deployment 
of Telecom Infrastructure. Also, there should be a clear guideline on 
sealing of telecom tower by local civic agencies. 
 
Also, if there is change in license type e.g. from CMTS/UASL to UL, 
there should not be any requirement of re-validation of SACFA 
clearance by WPC wing for already established sites. 

 
c) SHARING   ISSUES 

 
12. Recently, DMRC awarded contracts for deployment for In-building 

Solutions (IBS) for Providing Shared Mobile (Cellular) Coverage 
(2G/3G/4G) in underground tunnel routes of Delhi Metro Network. The 
IPs who have deployed the infrastructure, are sharing the same with 
other TSPs at their own terms and conditions and very high rates, which 
deprived customers of some of TSPs to get connectivity as those TSPs 
were not able to meet the sharing T&C of the IPs.  
 

Similarly, some telecom operators have formed subsidiary companies to 
manage the passive infrastructure of telecom towers. These subsidiary 
companies are known as IPs (Infrastructure Providers), the BTS site 
sharing mechanism of these IPs are not transparent and it has been 
observed that these IPs do not offer the sites to other telecom operators 
competing their parent company. It has also been noticed that these 
infrastructure providers charges very less amount from their parent 
companies whereas charging substantially higher amount from other 
telecom operators.  
 
There is urgent need of clear guidelines on the issue and making it 
mandatory for all IPs to share the telecom infrastructure with all 
willing telecom operators for optimum utilization of resources. 
Further, there should be provisions of annual audit of all IPs. 
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13. As per present policy, active sharing is allowed but limited to Antenna, 
feeder Cable, Node-B, Radio Access Network (RAN) & transmission 
system only.  Sharing of core network infrastructure between the TSPs is 
not allowed. Some of the private TSPs are sharing their active 
infrastructures under the concept of Group Company. MTNL & BSNL 
both being owned by the Govt. may also be allowed to share their active 
infrastructures including core network to reduce investment & optimum 
utilization of available resources.   
 
MTNL & BSNL both being owned by the Govt. may also be allowed to 
share their active infrastructures including core network under the 
concept of Group company in NTP 2018. 

 
d) COMMON MNP NETWORK BY GOVT. 

 

To meet the regulatory and security requirement of the government such 
as MNP based services and Location based services, it is suggested that 
government may deploy the common infrastructure for all operators to 
avoid multiplicity of investment by various operators. Moreover 
development of such infrastructure offers no commercial use/business 
case for operators. 
 

F. CAPACITY BUILDING  
 

14. Digital India Program and latest technologies requires technical and 
professional workforce in present and future. MTNL has high quality and 
well equipped Telecom Training Institutes in Delhi & Mumbai which may 
play an important role in developing and imparting education/training to 
create competent workforce. MTNL’s training centers can also be utilized 
for creation of Data Centers and Test Beds for technological innovations. 
Huge academic infrastructure available with telecom PSUs e.g CETTM, 
Mumbai, ALTTC, Ghaziabad, TTC Jabalpur including various district 
level of training centers which can be collaborated with prominent 
academic institutions like IITs, NITs etc for capacity building programs of 
Govt. of India.  
 

There is a need to create an institutional platform for CPSE for 
Sharing of Best Practices, Common Learning & Development 
Programmes, including e-learning Portal in NTP 2018. 
 

G. ALLOCATION AND PRICING OF RESOURCES 
 
15. Policy needs to take care of the additional burden on account of GST for 

telecom services which are affecting particularly the voice services 
resulting in reduced MoUs. As an essential service for digital India, 
remission in GST rates is the need of the hour. There is urgent need to 
review the one time spectrum charges  paid as well as payable.  
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The ISP services are essential for implementation of cash less 
transactions therefore License fee for ISP services is required to be 
waived off.  

 
Mobile segment has in addition to license fee payable has an added 
burden of payment of spectrum charges even after obtaining the 
spectrum by paying huge one time charges which has a cascading and 
compounding effect . As such license fee has to subsume the spectrum 
charges . 
 

The one time moratorium on repayment of huge debts taken for the 
purpose of payment of one time spectrum charges, for a period of 5 years 
may be considered as a policy initiative for revival of telecom sector. 
 

The Tax policy on telecom business needs to be reviewed due to the 
financial burden on account of GST / License fee/ USOF Levey on  
telecom services which are affecting the balance sheet of almost all TSPs. 
 

Further, TSPs may also be allowed as pass through for the revenue given 
by one TSP to other TSP because the license fee is already paid by first 
TSP. 
 

MTNL is of view that Spectrum Usage Charges reduced to “NIL’ , 
GST should be reduced to 5% and the USO levey should not be taken 
from small TSPs like MTNL who is operating purely in metropolitan 
city. 

 
H. GREEN TELECOM 

 

MTNL operates in Delhi & Mumbai Service area and Delhi being the 
national capital is of higher concern for rising pollution level. Recently, 
NGT directed for ban on use of  DG set in NCR regions. The power supply 
in not adequate in NCR, therefore installation of Renewal Energy 
Technologies (RET) is an immediate necessity for MTNL.   
 

The Government should fund such necessary RET projects for 
MTNL. 
 

I. USE OF EMBEDDED SIM TECHNOLOGY 
 
Now embedded SIM technology has come in market and being used for 
machine to machine communication. With embedded SIM one can 
configure multiple operators mobile numbers in same chip. To harness 
the technology advantage of embedded SIM its use should be encouraged 
and necessary policy guidelines should be brought at earliest.  
 

 
 


